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Education of the 
handicapped 

MinOTities in 
East Pakistan 

yote Of the House. The queation Ie: 

'That in the resolution,-

add at the end-

"and particularly among Afro-' 
Asiill1l countries which should be 
clearly apprised of the role of 
colonialism in this regard." (lI) 

The motion was negatived. 

Mr. Deputy-Speaker: Shri H. P. 
Chatterjee is not here. I shall put 
his amendment also to the vote of the 
House. The question is: 

That in the resolution,-

add at the end-

"and before other international 
forums especially those Of the 
Afro-A.,ian group of countries."(4) 

The motion wa" negativen. 

Mr. Deputy-Speaker: Now I shall 
put the amenumnt of Shri Raghunath 
Singh as modified by the hon. Minis-
ter. The question is: 

That in the resolution,-

fOT the words "in addition to 
removing all restrictions on the 
migration of people belonging to 
the minority communitie3 from 
East Pakistan to the Indian Union, 
also take steps to raise the issue 
of the democratic and human 
rights of the minorities in the 
forum of the United Nations under 
appropriate articles of the U.N. 
Charter". 

nbstitlLte-

"in addition to relaxing restric-
tions in migration of people be-
longing to the minority communi-
ties from East Pakistan '10 Indian 
Union also consider steps for 
enlisting the world opi,nion." 

The motion was adopted. 

Mr. Deputy-Speaker: I hope Shri 
Tridiib Kumar Chaudhuri accepts the 
changes made by the hon. Miniltar 
in the body of the resolution. 

Shri Tridib Kumar Chaudhuri: Y4!I. 

Mr. Deputy-Speaker: I shall now 
put the resolution, as amended, to the 
vote of the House. The question Is: 

"This House is Of the opinion 
that in view of the insecurity of 
the life, property and honour of 
the minority communities living 
in the Eastern Wing of Pakistan 
and general denial of all human 
rights to them in that part of 
Pakistan, the Government of India 
shou!d in addition to relaxing res-
trictions in migration of people 
belonging to the minority com-
munities from East Pakistan to 
Indian Union also consider steps 
for enlisting the world opinion." 

The motion was adopted. 

Some hon. Members: Unanimously. 

Shri Raghunath Siagh: The whole 
Communist Bloc is absent; it should 
be noted. 

16.25 hrs. 

RESOLUTiON RE. EDUCATION OJ' 
THE HANDICAPPED 

Shrimati Savitri Nigam (Banda): 
Sir, I beg to move: 

"This House is of opInIOn that 
the ~  should appoint a 
Committee of Members of Parlia-
ment and experts to suggest waYIl 
and means for making the educa-
tion of the handicapped such B9 
the blind, deaf and dumb, men-
tally retarded and physically crip-
pled, compulsory by 1970." 

Sir, some of the hon. Members rna, 
be quite inquisitive to know why I 
have selected such a subject for my 
resolution. Fifsl of aU, I think that 
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this subject is of very great national 
. importance, not only on humanitarian 
.rounds but also because of its eco-
nomic and social significance and 
importance. Sometimes We wonder 
why in spite of such heavy invpst-
ments during the three Five Ypar 
Plans the desired results could not be 
achieved. We point out our fingers 
In several directions, but we altoge-
ther forget and neglect the greatest 
drain on our economy caused by these 
millions of crippled people who have 
been totally neglected and who are 
totally dependent on others all through 
their life. They consume everything 
and they do not prodUCe anything. 

Mr. Harward Rusk, President of 
the International SOCiety for Rehabi-
litation and Education Of the Handi-
capped, who is considered to be a 
world authority on this particular 
problem, has said on the basis of his 
wide experience, that the word 
"handicapped" could be removed from 
the dictionary, provided we can give 
them a litt:e care, a few tools as well 
as opportunities to work. An exami-
nation ~ the problem of the handi-
capped, the crJ.ppled and the disabled 
bas revealed their importance in our 
international economy. As long as 
these millions of crippled people are 
not educated and rehabilitate/!, they 
will remain a dead-weight on our 
economy; all their life they will con-
sume everything but wHI not produce 
anything. 

Unfortunately, a census has not been 
taken to determine the accurate 
ftgures of these crippled and disabled 
people. I had written to the Educa-
tion Ministry asking for some infor-
mation. They have given me a point-
blank refusal, saying that they have 
DOt gt5i the-accurate figure. It is un-
fortunate that no survey has been 
undertaken to determine at least their 
approximate number. From some 
selected documents I have com'e to this 
conclusion that their percentage in 
USA is 10' S and in the United KJng-
dmn it is 9'7. If we take the same 

percentage, then our number will be 
more than two crores. I would also 
like to emphasise here that the medi-
cal facilities arp much more. They 
have got much more faci:ities, many 
more organised institutions where the 
diseases which cause these handicaps 
are cured very easily. We are no-
where in that respect. It is a great 
pity that out of these two crores, only 
a couple of thousands have been reha-
bilitated in our country so far. It is 
a pity that the number of institutions 
in this country is only 250. This 
figure was given to me by the Ministry 
of Education. The progress which has 
been made in this direction is. I 
should say, that Of a snail. I would 
like to emphasise this fact that I do 
not want to blame anybody-neither 
the Educ&tion Ministry nor any parti-
cular authority. I only say that the 
unfortunate brethren of ours have 
been neglected by everybody-by the 
society, by the social workers and by 
the nation itself. 

It is shocking that during the last 
three Five Year Plans very little prog-
ress has been made in the direction 
of both education and rehabilitation of 
these people. It is not a question of 
only 2 crores of people; it is a ques-
tion of 2 crores of families. Because, 
if a crippled child is born in a family, 
the who!e family is thrOWn into the 
grip of misery. So, this question 
re'ates to a couple of crores of people. 
What I would like to emphasise here 
is, by rehabilitating these 2 crores of 
people, in fact we would be rehabili-
tating about 10 crores of people, 
because the families of all those who 
have got such children would be 
suffering from misery. Unfortunately, 
these millions of people have been 
neglected by us so far. 

Even if we leave aside the humani-
tarian view, for a developing nation 
like ours, where we have to count 

~ thread of our resources of man-
power very carefully in order to keep 
the nation going and progressing at 
the &Peed at which it has been planned 
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tor, this problem requires our urgent 
attention. It cries out for organised 
.action. We can no longer be content 
with the small efforts on our behalf. 
"The huge man-power which has been 
rotting away must be rescued from 
the limited and purposeless method 
of maudlin sympathy and religious 
and humanitarian hypocrisy. The 
obstacles have been severe. There is 
.-:omplete ignorance from top to bottom 
;prevailing in our country as to how 
the enormous man-power could be 
iruitfully sed, if proper care and 
attention be given to them. Here I 
'Would like to quote the example of a 
handicapped sadhu, who has been 
rotting for the last five years in the 
Cheshire home is now earning ~. 75 
per month after only four months of 
training. 

Mr. Deputy-Speaker: The hon. 
Member may resume her seat. The 
bell is being rung ... Now there is 
quorum. She may resume her speech. 

Sbrimati Savitr! Nigam: We can-
1I0t afford to waste these powers any 
longer. Profligacy is not only a sin, 
it is a national suicide. The physi-
cally handicapped have suffered not 
'Only of their inferior position in the 
'Society but also because of lack of any 
organised attempt to improve their 
position In our conn try. ThE> develop-
ment of a rational approach to the 
problem of physically handicapped 
began with an entirely new concept 
'Of their role in our economy and in 
'Our national life. The new concept is 
'One whieh realises the ~ 

productive potentialities in every indi-
Vidual regardless of his physical 
defect. 

The magnitude of the problem 19 
'Such that it requires the co-operation 
and advice of all the voluntary and 
social workers and voluntary agencies 
to take up a leading part in educating 
and rehabilitating the handicapppd 
people. I would appeal to all the 
'Social workerll and voluntary agencies 
to pay their attention to this prob-

76 (Ai) LSD-7. 

handicapped 

lem. I would also appeal to the Edu-
cation Ministry to give the fullest co-
operation to the voluntary agencies 
and to voluntary workers because it 
Is a technical work of a difficult nature. 
If only the Education Ministry will 
give encouragement to· the voluntary 
workers and agencies, I am sure, many 
more voluntary workers and agencies 
would be coming forward to take up 
this humanitarian work and w('lrk of 
very great economic and social siiDi-
ficance. 

I may also mention that this work 
requires very heavy expenditure 
because We have not got the trained 
personnel in our country. We have 
to train the personnel and these poor, 
handicapped people also require extra 
care. The money could not be collect-
ed simply by donations. I would 
appeal to the Education Ministry not 
to let the work of the voluntary 
agencies be hampered by the lack of 
sufficient moncy. They should make 
it a point to contdbute to and help 
the voluntary agencies whiCh work in 
the field of social work and which 
take up this work. 

I am sorry to mention that some-
times these volWltary agencies get 
step-motherly treatment. People in 
authority feel that they are obliging 
the voluntary agencies when they 
jtive grants to these voluntary agen-
I'ies. In fact, they must be grateful 
to the voluntary agencies who in sIlite 
of many difficulties and drawbacks go 
ahead and get along with this difficult 
work and do the work which ought 
to have been done by the Education 
Ministry and the Government. 

I would also like to mention that 
I'ven when the grants are given by 
the various departments, they are not 
given in time. At the end of the year 
they are given. .So, it becomes very 
difficult for the voluntary agencies to 
spend that money. 

There is lack of co-operation. I 
would not blame anybody because 
there is lack of knowledge. There is 



Resolution re: APRIL 3, 1964 Education of the 
handicapped 

[Shrimati Savitri Nigam] 

very great ignorance prevailing and 
people do not understand that the 
work which they do or for which 
the, give their support is of such a 
great importance. They do not know 
that the Hie of those people who are 
just a burden on society could be 
made usefUl and fruitful. That is why 
this ~  of negligence and lack of co-
operation is prevailing. 

Therefore. first of all. I would 
appeal to the hon. Education Minister 
who is a great humanist. In fact. 
because of his coming to the Ministry. 
new hopes have been rai·sed in our 
hearts and we know that now revolu-
tionary progres.; will be made because 
of his interference and his interven-
tion that sort of cold attitude which 
has always been there wnJ 'be remov-
ed and the ice which has always been 
blocking the path of these handicap-
ped people will melt. I would request 
the hon. Education Minister to start a 
sort of ~  .,her course not only for 
the soei,al and voluntary workers but 
also for those officers who are work-
ing in the Education Ministry so that 
they may know what the meaning of 
occupational therapy is. 

It is a pity-I do not want to men-
tion it because all those, wherever 
they are  are my borthers; but because 
[ would like justice to be done tl' 
these unfortunate. handicapped per-
sons, I would mention it-that some-
times those persons have to disburse 
the grants who do not know the 
meaning of occupational therapy. They 
do not understand the problem. So, I 
would request the him. Minister to 
appoint advisers who have been work-
ing in this line and who are experts. 
There is no dearth of such people who 
lire I"xperts in ~ line. They should 
be appointed as advisers. There should 
be an adviser for the bHnd, an adviser 
for the deaf-separate advisers. Then 
only the work will make progress. 

~  is no first-hand ~  

available. So, I would also request 
that more seminars and conferences 

should be held so that flrst-hanel. 
knowled£e may be available and .. 
few delegations should be sent abroad. 
to see how wonderfui work has been 
done in other countries. 

Shri Nambiar (Tiruchirapalli): So 
that more money could be spent. 

Shrimati Savitri Nigam: I would 
like to mention that I have seen it and 
becaUSe I have seen this work in other 
countries I have been more interested 
in j,t and have come to the conclusion 
that just as they have done in USA-
whatever they are spending on the 
care and ~  of these people 
they are ~  from the incomes ot 
these people in the form of income-
tax. house and property tax-and have· 
rehabilitated their handicapped fully 
and have solved their nroblem. why 
could We not solve our problem? 

The time at my disposal is very' 
short. I will quickly mention some 
of the points. There is the National 
Advisory Council. There has been an, 
indiscriminate condemnation of van-· 
ous Councils. As far as this Council' 
is concerned, I would like to say this, 
Council has been doing good work. 
But the only point against this Council' 
is that it meets once a year. I would. 
request the Minister to say that this 
CounCil should meet more frequently' 
and this CounciJ should also be repre-
sented by. not only the officers, but 
various organisations which have been 
working in this line. Only then, this 
very important body which has done' 
a useful work will serVe its purpose. 

I would also like to emphasise toat 
the recommendations of this Counetl 
have not been implemented every 
time. Only 35 per cent 01 the recom-
mendations have been accepted IJnet 
implemented so far. I would request 
that all the recommendations made by 
this Council should be religiously 
implemented. I would like to tell yoII' 
how the purpose of the various recom-
mendations is defeated by ~ 

only one example. This Counei.l recom-
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mended that 70 per cent grant should 
be given for the construction of build-
ings which are meant for the educa-
tion of the handicapped. The ceiling 
wa, fixed at Rs. 1 lakhs. Now the 
ceiling has [wen fixed at Rs. 30,000 
only: In these hard days not even 8 
two-roomed tenement can be built 
with Its. 30,000. How could a big 
building be constructed with 
Rs. 30nOO? In this way, the recom-
mendation. made by the Council are 

~ . I would again request that 
the recommendations made by this 
Council should be religiously imple-
mented and only then can any prog-
ress be made. 

Now, a'ilOut sch:>lanhips, they have 
bCl'n given but to my great disap-
pointment I would like to mentlDn 
thai the,,, scholarships have not gone 
to those who are ~  education 
in the institutions whiCh are ~  

for the handicappi!d. These scho-
larships are being given to the peo-
ple who are already rehabilitated and 
arc studying in M.A. or B.A. or In-
termediate and who have got a ~  

handicap. On the pretext of that 
little handicap which has not been 
any drawback for them, they are 
being given all ~  scholarships. No 
scholarship has been given \0 any 
handicapped who is studyin2 in the 
institution meant for the handicap-
ped. I may quote one example and 
an inquiry could be made into that. 
In the Occupational Therapy Institute 
of New Delhi, no ~ has been 
given to any child. There are more 
than 25 per cent of childrpn whose 
parents cannot pay for their food 
even. Tho',e children have not been 
gi ven sCholarships, The reason is 
that in the Scholarships Committee 
which disburses these scholarships, 
there is no expert who is working in 
this line There is no voluntary 
worker. 'Only a few officers sit and 
distribute the schol arships. I do 
not know what 'ire the criteria or the 
basis on which the scholarships are 
granted. I think people who are 
Working in this line should be con.i-
iered. 

would also like to mention one 
thing more. I wanted some ~ 

lion in 1952 and I was told that tpere 
Were 240 institutions. Now. the latest 
information which I got from the 
EducatiOn Ministry is that the ~ 

ber of institutions at pIe.ent is 250. 
During the last all these more than 
10 years, the number of institutir.ns 
has increased by only 10. So, I would 
not like to repeat and emphasize the 
same factor that We art! moving at a 
snail's pace. 

Mr. Deputy-Speaker: The han. 
Member should conclude now. 

Shrimati Savitri Nigam: I will take 
full half an hour. It is such an im-
portant subject. I have not yet given 
any suggestions which J want to give 
regarding the betterment of these UT!-
fortunate people. I will quickly give 
the suggestions. 

I would request the han. Education 
Minister to bring all the influence on 
the Home Ministry to include thEse 
unfortunate people in the next census 
report. We need not wa:t for ten 
years. If we want to bIl.1j( in a 
planned development, planned ~ 

bilitation work, we must hllTe ~  

surveys ~  in the rural areas and 
in the urban areas to determine thf'ir 
actual number. Another point 
which I would like to emphasise is 
that educational, training and ~ 

bilitation facilities should be provided 
at least in every State. One model 
institute should be started in every 
State. Free supply of orthopaedic 
appliances as also other equipment 
and books to the handicapped should 
be given in the institution3 we ere the 
handicapped people are studying, 
Liberal facilities should also be given 
to the handicapped for travelling. 

In every district headquarter. a free 
vocational guidance centre should be 
opened, I would like to point out 
that the life of the blind people is 
also very pathetic. In the First Five 
Year Plan it was decided that a model 
centre for the deaf, dumb and blInd 
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people would be established in Delhi. 
But it was brought over to the 
Second Five Year Plan, because 
the scheme could not be implemented 
in the First FiVe Year Plan. Now, it 
has been brought over to the Third 
Plan. Three years have already pas-
sed during the Third Plan period, 
and still, the model centre could not 
be established in Delhi. Now, I am 
sure it wm be brought over .0 the 
Fourth Plan unless the hon. Minister 
puts his foot down on this delay. I 
would request him to see that at least 
one model centre is established in 
every State during the Third Plan, 
for the blind, deaf and dumb and for 
the orthopaedically handicapped. 
This should be kept as ~ minimum 
target. Only then, we shall be able 
to do not real justice but a li:tle 
justice to these unfortunate brethren 
of ours. 

I would also like to emphasise that 
the award ()f scholarships for the 
needy should be /tiven in the techni-
cal institutions of the handicapped. 
Shelter and protection homes ~~I  

be provided to those people wno have 
got no guardians or wh" have lost 
their parents. 

Compulsory and free facilities of 
testing ·of the mental and physical 
potentialities of the handicapped for 
suitability for industrial, office and 
household work ',houlrl De made 
available in every district headquarter. 

In the employment exchanges, we 
know that there is provision for the 
handicapped. But because there is 
no provISIon for providing them 
training no progress has been made so 
far. Even as scholarships are being 
given to the normal people b,. the 
employment exchanges, a similar type 
of scholarships should be given to 
these handicapped people also who 
seek employment there. If that is 
done, great progress can be made, and 
the pUrpOSe for which these empioy-
ment exchallf,e! have lJeen opr·ned 
would be TeaIJy served. 

The plight at the blind JI almost 
the same as the plight of the deaf and 
the dum'b. They are being given 
training in the Dehra Dun School. 
but they are not lieine rehabilitated. 
They wander here and there for the 
sake of employment. There is no 
guidance clinic for them even in thi. 
capital city of ours. I would request 
that such guidance clinics should be 
opened where these blind, deaf, dumb 
and orthopaedically handicapped peo-
ple could at least get sufficient infor-
mation. Unless thege vocational 
guidance ("linics are opened every-
where, at least at the State and dis-
trict levels, the fate of the handi-
capped would not be changed. 

Compulsory registration of these 
handicapped is also a 'must'. Legisla-
tion should be enacted, and according 
to that enactment it should be made 
obligatory on the part of every muni-
cipality to register every crippled 
child that is born in its area and every 
crippled person noticed in Lhat town 
or city. Only then we shall be able to 
know the real number and also the 
nature of their handicap. 

I know, Sir, that you are looking 
at the clock, but please give me the 
fuIJ half an hour which you had pro-
mised earlier. 

Mr. Deputy-Speaker: Tne hon. 
Member should try to conclude. 
Otherwise, there would not be any 
time left for the hon. ~  to re-
ply. 

Shrimati Savitri Nigam: The 
HOUse will sit till 5.30 p.m. I am sure 
that there are other hon. MemberI' 
who also would like to speak and they 
would also like to take some time. 
So, I suggest that we can sit a little 
longer, because ~  is a subj(ct of 
such great importance. 

Mr. Deputy-Speaker: The hon. 
Member should try to conclude in a 
minute or two. 
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Shrimati Savitri Nll'am: I shall 
uke only two more minutea and then 
I shall conclude. 

The most important problem which 
in my opinion could be lolved by 
the Education Ministry ill this. If 
by an enactment or by adYice, we 
could make it compulsory on the 
part of all employers to reserve at 
least 4 or 5 per cent of the vacancies 
in their establishments for the handi-
capped, the employment problem wUl 
also be solved. If we can have 
workshops for these handicapped 
people, I am sure all the workshops in 
the country can ,be made self-support-
ing without any delay. So, if the han. 
Education Minister decides to really 
solve this problem, the first thing to 
be done would be to establish sucll 
workshops, where these handicapped 
people can be trained as IIIpprentices, 
so that they can be found suitable em-
ployment in industries. 

Lastly, I would like to read two 
or three lines from this book, and that 
will be the end of my speech: 

"It was Balzac who said that 
most of us are ordinary people 
seeking extraordinary destinies. 
The phYSically handicapped are 
extraordinary in that they seek 
but an ordinary destiny. This then 
is their challenge to us. Give us 
the opportunity to realise that 
destiny!" 

Thank you very muclt. 

Mr. Deputy-Speaker: Motion mov-
ed: 

"This HauSe is of OPJDIOn that 
tihe Government should appoint 
a Committee of Members of Par-
liament and experts to suggest 
ways and means for making the 
education of the handicapped such 
as the blind, deBif and dumb, menr-
tally retarded and physically crl.p-
pled, compulsory by 1970." 

handicapped 

Shri Sidheshwar Prasad (Nalancla): 
I beg to move: 

That for the original resolution, the 
following be substituted, namely:-

"This House is of opinion that 
the Government should appoint a 
Committee of Members of Farlia-
ment Bnd educationists to SUggest 
ways and means for making situa-
ble education and training to the 
ha,ndic8!pped, ~ as the blind, 
deaf and dumb, or otherwise men-
tally or physically abnormal and 
weak, compulsory by 1990, sa that 
they ceaSe to be a burden to the 
society." 

Mr. Deputy-Speaker: The resolu-
tion and the amendment are before the 
House. 

One hour is the time allotted. 

Shrimati Savitri Nigam: One and a 
half hours. 

Mr. Deputy-Speaker: One hour. 

Shrimati Savitrt Nigam: I would 
request that it may be made H hours. 

Mr. Deputy-Speaker: We have al-
lotted only one hour. How much 
time does the hon. Minister want? 

The MinIster of Educatioa (SUi M. 
C. Charla): Fifteen min\ltes. I Ihall 
try to be as brief as possible. 

Mr. Deputy-Speaker: Then, three 
or four Members may have a chance. 
l"ivp minute. each. 

. ~ 1 ~ : ~ ,  ~~ 

.;fl'1:rcr"r ~ ''  f'fll'lf if 'j'f) ~  

~ ~ ;ji ~ ~  f1t;'ir, ~ 'I;f'n: 
w ;ji ~"'1' if ~  ;rr "!l'N f'l:.r 
~. '3'%. 'If ;f «'goa ~1 I' ~ ~ ,  I ~  ;ji 
SffifTCf ~ ~ if lh:r ~  ~  ~ 

~~~ ~ . ~ I ~ if ~ 
~ ~1 ( ~ ~ ~  11 '1'~,'~~, 
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[15ft '~ ~~ 1. 
1 it 'Jft<: ~ 1 ~ CIll"T tfFifutt: ~ ' lj 

~  ~  If;T ~  <mil' i I 
~ ' ' 1T<:T li"1.f ~ i f.!i ({f;ilIT ~ ~ 
~  ~ 'ITT ~ ~  ~ ~' '11 ;rgr i I 
~ '  ~"- If;r 'fi'11 <iit i I ~ ~ 
~. ~ I  ~ fit> ~ , ~ ~~ tTtr,; i 
~11  ~~ ~' '  ~ ~ "'T l'j"!O!lT 
1' ~-  ~~ ;f 'fi' q;1' ~, 'I I'~  . ~ 'l;l'tfR 

~ ;; ~  ",) 01 ~ 'f.lf ~ crY ~ ~11  

~  ~ I ~  IT ~ ~~"'~.  if ~~ 
~  ~ ~ - . 'f.".' <7.( ;r 'I;ftf(rif,l i 
~ orvr iii fcro'mf ;r)or;:r '!Tfif, .. ~  

~  '1 ~ 'f."l' fif.i:f1i1' '~'  ({T'I;I'.,;fFf" 

ili'T q)<: ~ H;rT ~'  g I \'1'''1' 

fif;';;: iI';f ~ srfu;;;: of'1i'f. if 'O!f" or, rr ""'I' 
'1;1'1< ~  '. ~  'l;l'TTftfo:r ~  i f<r. 
~  ~ .'  ~ ~ ;f w(rful; ~ 

lfT'l'ffiif>' 1:f(c ~ 4fr 'f."1l'''fP: ii'1f'ffi1if <fi 
«rolfl f;;m-SI''f.',T if ~.  ;or. <:;rT i CPn 
or{T f:q;;;r If; i' or ,<'f ;. I --

~~ i ~ lIT ij'-"-l' '. ~ 'lT1' rr;'f. or;;rr 
~  ~ ' '  'TR.f fCR1<:,f If;1' or i'f -i 

,~  ~~I'''' , -.'~~ lIT ' ~~ "l"rft ~ 
~ ~'.  ifi'T ~ ' ~ ~ ~  

~ '~ ~ ail' il:'iT{f ~ ~~ ~~ ~~ 
iiir ~ 'f."f ij' lRT ~ f;rf{"f('f ~ 1.  

ii, :fur f!f.' 'Sl"'\'!'ql'j; ;f ~  ~, ~ t130 

<:rifi' ~~ il:I1Rf ~~ ~ 'fi'f "im';r ~  

~ , '  ~ ~ "lfr fq:;f,;::if ",1 orrcr ~ I 
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Slut Dine. Bbattacbarya (Seram-
pore): Sir, I want to put only one 
question. 

Mr. Deputy"Speak.er: Yes. 

Shri Dinen Bhattaobarya: I know 
of a case ot a blind graduate in Bir-
bhum. I have just now forgotten the 
name ot that person,-but I can give 
it to the hon. Minister if he wants it. 
That graduate wrote to the West Ben-
gal Government and also the Central 
Government, and he was trying to 
secure a job for the last two or three 
years. From the Centre he was sent 
to the local authority in the Birbhum 
district to provide him with a suitable 
job, but wherever he goes-whether it 
is a private employer or a tlChool com-
mittee-he ill refused employment. So, 

my humble suggestion to the Educa--
tion Minister is that tlhose blind per-
lions who have got a little educatiOll 
must be provided with suitable jobs, 
and an attempt must be made so that 
lIuch deaf and dumb people also get-
job •. 

sft .,fo ,"0 "'-n:1 ~  : ~ 
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;f,<iAT ~ ~ I it liT ;f,<=Rr 'Ill?"Qr ~ 
$ 1 ~ 'R1Gf iJifi" ~ IIiT 1'l't'fiT ~ 
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Shri M. C. Chalrla: Mr. Deputy--
Speaker, Sir .  . 

Mr. Deputy-Speaker: His Hindi is 
as good as mine! 

Shri M. C_ Chagla: Mr. Deputy-
Speaker, Sir, may I in the first place 
compliment the hon. Lady Member on 
the very noble cause she has espoused, 
and espoused with such eloquence. I 
:had the occasion very recently to go 
to the institution which she is run-
ning, in which she is very much inter-
ested, and I found it was a splendid 
institution -extremely well run. 

There can bl' no doubt, as far 8S the-
policy of the Government is concern-
ed, that it must fully iUpport these 
physically handicapped people. There 
was a time in history when people 
thought that nothing could be done 
for those physically handicapped, 
blind. deaf and olhers, and that the 
people who are disabled should be lett 
to themselves. All those ideas have 
changed and the view today is that 
there is no person, however physical-
ly handicapped. wiho cannot be train-
~  and equipped to become a useful 
member of society. Therefore, these 
unfortunate people need not live the 
life of hopelessness and futtility. 
Therefore, I agree that it is the duty 
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of the Government and the society to 
help these people as far as possible. 

But as the hon. lady Member 
knows-I know it much too painful-
ly-there are many desirable things 
which we cannot acih.ieve. They are 
not practical, they are not realistic. 
The hon. lady Member wants all these 
children to be educated by the year 
1970. Does she realise what that 
means! 

Shri Nambiar: She only wants that 
a committee be appointed now to go 
into this. 

Shri M. C. Cha&,la: I am only pomt-
ing ou'. how dilTlcult the achievement 
of this particular object is. 

Shri Shinkre (Marmagao): The 
resoluticm does not mention only chil-
dren; I think it speaks about every-
body. 

Shri M. C. Chagla: As you know, 
under article 45 of the Constitution, 
all children between 11 and 14 years 
have to get compulsory education, 
and our estimates show that the latest 
we can aehie'Ve that will be 1980 or 
1981. That is with regard to normal 
children. 

Look at the difficulties we have 
with rcgard to handicapped children. 
In the first place, we need a lot o! 
equipment. It will be some time be-
fore we get equipment even for the 
existing institutions. Then we have 
got to train an adequate number of 
teachers. And, finally, as things are 
today, most of 'these institutions are 
either in towns or cities or near towns 
or cities and we cannot reach the vil-
lages. Therefore, a concerted at-
tempt is necessary before We reach 
the villages to help th€'m in tlris 
cause. 

But, Sir, we have not been idle. 
I will tell you what has been done so 
far. We have at present about 109 
schools and other establishments for 
the blind in the country with a total 
·enrolment of about 5000. We have 

68 schools for the deaf with a total 
enrolment of about 4000. We have 
23 schools for or:hopaedically handi-
capped children. We have about 12 
schools for mentally deficient children. 
I sympathise with the hon. Mem-
ber for her complaint thaL we 
have got no proper figures of 
these children. Last time the census 
was taken of these was in 1931. We 
have made a representation ,to the 
registrar of census that in the future 
census figures should be collected of 
these unfortunate disabled people. But 
roughly we have got these figures. 
They are 4,47,000 blind, 2,23,500 deaf 
and 4,47,000 orthopaedically handicap-
ped. Wilh regard to mentally defi-
cient children, they must run to the 
figure of 15 lakhs or 18 lakhs. 

I quite agree with the hon. lady 
Member that the economic and social 
significance of this large number of 
people not being useful to society is 
tremendous. My hon. friend over 
there talked about somebody who 
could not get a job, but we have a 
tremendous unemployment problem 
on our hands. It is not these people 
alone who are unemployed, but there 
are millions who are unemployed. 
Therefore. to say that we should get 
all t'hese people not only rehabilitated 
but employed is a task which no 
government can face at the present 
moment. 

Really, what should be done today 
is, as the han. lady Member mentioned 
it, instead of talking of compulsicm. 
we must give full support to vol un-
'1;ary organifmtions. There are many 
voluntary organisatiom which are do-
ing this 'noble work, and I assure the 
hon. lady Member that the Ministry 
wil1 give all po!{<;'ible ~  to 
voluntary organisa1.iom that it can. 
The hon. ladv Member said that the 
Ministry of Education ~  showing a 
step-motherly treatment to this pcrti-
eular cause. I assure her that, as far 
as I am concprned. my treatment will 
be not step-motherly but the treat-
ment of a natural mother. 
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She also complained about grants 
not being given in time. On the ques-
tion of grants we are governed and 
regulated by the rules laid down by 
the Finance Department. Very c;ften 
the grants are delayed because the 
utilisation of the prevIOus grant haa 
not been properly proved, the audited 
accounts are to be seen; utilisation 
certificates ar", to be smt before we 
,can give another grant for the next 
year to the institution. I have known 
many a case where the institutions 
complain and ask: why have you not 
sanctioned the ~  this year? But 
they forget that they have not satis-
fied the Ministry about what they have 
done with the previous grant. Real-
ly, that is the difficulty about grants. 

Then the hon. lady Member said that 
proper advisers should be appointed to 
advise the Ministry. But she forgets 
that there is a National Advisory 
Council on which she herself is a mem-
ber. We shall look forward to her to 
give us the best advice possible in this 
task. 

Shrimati Savitri Nigam: I meant the 
experts in the Ministry itself for day. 
to-day work. 

Shri M. C. Chagla: I look upon the 
hon. lady Member as an expert her-
self. I have seen the fine work she is 
doing and I assure her that any advice 
given by her will be sympathetically 
listened to and, as far as possible, car-
ried out. 

I was benefited by what she saId 
about the special advisory council 
meeting quite often. I will also look 
into the complaints that some of the 
· recommendations have not been imp· 
lemented. 

Then ,she talked about scholarships. 
May r giVe you the figures about 
scholarships? We are giving scholar-
ships to physical]y handicapped stu-
dents for higher education or technical 
of supervisory traIning. During 1963-
· 64 we have awarded 514 scholarships. 
· During the current financial year we 

propose to award 1,500 scholarships. 
But her suggestion that scholarships 
should be given to children who are. in 
these institutions certainly deserves 
consideration. I will certainly see what 
can be don-e to eithc.r increase the 
number of scholarships or to divert 
some of the scholarships to the stu-
dents who are really working in these 
institutions. 

Now, may I also point out what we 
propose to do; what we are doing and 
what W'e have done in the past several 
years? We have already set up a 
comprehensive national centre for the 
blind at Dehra Dun and a training 
centre for the adult deaf at HYdera-
bad. We are proposing to set up two 
schools for mentally-delicient children 
a training centre for adult blind in th; 
South, a training centre for adult deaf 
in the north and a central rehabilita-
tion centre for the orthopaedically 
handicapped in Delhi or Chandigarh 
during the next financial year. So, 
you will sec thnt this is a caSe where 
there is no necessity for the appoint-
ment of a commi,tce. We have an 
important national ('ounei!. We make 
it as representative as possible and 
that council can advise us from time 
to time. 

With regard to that part of the 
Resolution which wants this target to 
be achieved by 1970, it is absolutely 
not practicable. Therefore the moot 
that Government can do is to give 
full support to this cause and to show 
every sympathy for that cause. I 
assure the hon. lady Member that 
any suggestions c'oming from her or 
from others who are interested in 
this cause wilI be sympathetically 
listened to. 

Mr. Deputy-Speaker: Shrimati 
Savitri Nigam. 

Shri Shlnkre: If she is withdraw-
ing it, there is no need of a speech. 

Shrimati Savitrl Nigam: Mr. 
Deputy-Speaker, Sir, I am extremely 
grateful to the hon. Education Minis-
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ter for his noble assurance and I am 
quite sure that if he gives sympathetic 
eonsiderati'on to this problem, there 
will be no difficulty in making a head-
way in this direction. 

One hon. Member made a reference 
to one blind person who is unemploy-
ed. I can quote several examples of 
very highly qualified blind people 
who were already in service and who 
became blind during the tenure of 
service; even th'en they have not been 
given a job though it has been made 
clear bv a Resolution in 1952 by the 
Home Ministry that people who are 
in the administrative job and have 
the ability to perform that job, if 
they become blind during the tenure 
of service, they will be given that 
job. I have got at least 200 cases of 
such people who became blind during 
service; still, they have not been 
given any job and they are unem-
ployed. So, such are the difficulties 
of the blind. 

I W'ould also like to put forward 
one suggestion. If a special enquiry 
could be made or a special national 
welfare board for the handicapped 
could be formed on the pattern of the 
Social Welfare Board which could 
focus all its attention on and devote 
all ~ time to solving the problem of 
the blind, deaf, dumb and orthopaedi-
ca1\y handicapped, the job of the hon. 
' ~ '  :md the Education Ministry 
won'd ~~  much lighter and much 
easier and specific work in a planned 
way would be d'one. 

I could 110t mention the training of 
the personnel. There are no training 
schools where these personnel could 
be trained. If it could be made obli-
~  '0n the part of the people who 
~  the pr-ospertus for the course 
in medical colleges that the rehablli-
tafon and education of the handi-
capped shrmld also be included, it 
would make a tremendous di1ference 
and improvement. Unfortunately, our 
doctors do not know anything aoowt 

physiotherapy; many of them do not 
know about occupational therapy. If. 
these two things could ,be included at 
least in the syllabus of some medical 
colleges, things will be much im--
proved. 

Shri Cbaiadrabban Singh (Bilas-
pur): A medical student is told all 
those things. 

Shrimati Savitrl Nl&'am: I am sure,_ 
occupational therapy is not being, 
taught in medical colleges. This is a 
c'onfirmed statement and I can chal-
lenge the hon. Member. Except for-
two or three schools, in ordinary 
medical colleges occupational therapy-
is not being taught. 

Shri Chandrabhan Singh: I have· 
been teaching for the last 25 years and 
I know what is taught in medical 
coJ.leges. 

Shri Nambiar: We have to believe 
a doctor-teacher. 

Shrimatl Savitri Nigam: I would, 
also like to say that keeping in view 
,the assura-nce given by the hon. 
Minister and the difficulties described, 
I do not want to press my Resolution. 
But I would like to submit that 
enough time has n'ot been given for 
this Resolution. Many hon. Members 
were very keen to speak on this 
Resolution. Specially when S'IlCh sub-
jech of national importance are-
involved, some more time should 11& 
given so that the attention of the-
entire nation is focussed on suc'h pro-
blems which require the co-operation-
and the help of each and every indi-
vidual who is capable enough to give 
his help. 

With these words, I wish to with-
draw the Resolution. 

Mr. Deputy-Speaker: Is ShrL 

Sidheshwar Prasad also withdraw-
ing his amendment? 
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Sbrl SlcUaesbwar PnIIac1: Yea. 

Mr. Deputy-Speaker: Has the hon. 
-Member, Shri Sidheshwar Prasad, the 
leave of the House to withdraw his 
amendment? 

Some Hon_ Members: Yes. 

The amendment was, by leave, with-
drawn. 

Mr. Deputy-Speaker: Has the hon. 
Member, Shrimati Savitri Nigam, the 
leave of the House 1'0 withdraw her 
Resolution? 

Some Hon. Members: Yes. 

The Resolution was, by leave, with-
drawn. 

17.21 hrs. 

RESOLUTION RE. PEOPLE'S PRO-
CURATOR 

Dr. L. M. Singhvi (Jodhpur): 
beg to move the following Resolu-
tion:-

"This House is of opini'on (a) 
that an Officer of Parliament to 
be known as the People's Pro-
{!urator (Lok Ayukta), broadly 
analogous to the instituti'on of 
Ombudsman in Sweden, Denmark 
and Nfi'w ~ , be appointed, 
UJlder suitable legislation for the 
purpose of providing effective and 
impartial investigating machinery 
for public grievances, for eradi-
cating cOTTutpion at all levels, for 
redressing administrative wrongs 
Bad excesses, for securing the 
liberties of citizens, and generally 
for strengthening the basic fou.n-
dations of parliamentary demo-
cracy as a system of government; 

(ob) that the People's Procu-
rator should be a person 'of known 
legal ability and outstanding 
integrity and should be appointed 
by the ~  of India on the 
recommendat'on of both Houses 

of Parliament. The term of each 
Procurator shall be conterminous 
with that of each Parliament and 
a Procurator shall not be eligible 
for re-appointment as such and 
shall not accept any office of trust 
or profit at the disposal or in the 
dispensation of the Central Gov-
ernment or any State Government 
for at least ten years after his 
laying down the office of of Pro-
curator. The Procurator shall be 
rem'ovable only in accoldance 
with the procedure laid down in 
article 124 (4) of the Constitution, 

(c) that broadly the People's 
Procurator or Lok Ayukta should 
have the following p'Owers and 
functions: - • 

(i) The Procurator shall have 
the power to investigate any 
decision or recommendation 
made or any act done 'Or omit-
ted, relating to a matter of 
administration affecting any 
person or body of persons in or 
by any of the Ministries and 
departments or by anv Minist.er, 
Officer, empl'oyee or mpmber 
thereof in the exerc'se of any 
power Or functiOn ~ '  

on him by any Statutes. rules 
or directives. . The Procurator 
shall make general and ~  

recommendations to the Gov-
ernment aDd shall ~  ac-
tion against those, who in the 
execution of their offici'll duties, 
hnve through partia litv, favCYllr-
itism or any other came or 
consideration, comm't.t"'1 any 
unlawful act or neglectpd to 
perform their duties proPf'Tlv; 

(ii) The Procurator m.,. m,ke 
any such investigation either on 
a C'Omplaint made to h'm in ac-
cordance with reouir"ment. to 
be detailed in II ~ " " PnRrt-
ment or on his own motion; 

(;ii) Withollt limitinf! 'hp fore-
going ~  the Pro(,lITo1:'or 
sh"lJ also inv",tigpt" anv ppti-
tion that m'lY be referred to it 


